POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, WITH
RESPECT TO THE OPEN OFFER TO THE PUBLIC SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

CIN: L72200GJ1994PLC022781
Registered Office: 801 Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001.
Tel. No: 0281-2226097 | Email: investorinfo@acesoftex.com | Website: www.acesoftex.com

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED
SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF Z10/- EACH (“EQUITY SHARES”) REPRESENTING
THE ENTIRE PUBLIC SHAREHOLDING CONSTITUTING 25.04% OF THE EMERGING VOTING CAPITAL OF ACE
SOFTWARE EXPORTS LIMITED (“TARGET COMPANY”) AT A PRICE OF 35/- (RUPEES THIRTY FIVE ONLY) PER
EQUITY SHARES (“OFFER PRICE”) FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, BY AMIT
MANSUKHLAL MEHTA (“ACQUIRER”) AND VAISHALI AMIT MEHTA (“PAC”) PURSUANT TO AND IN COMPLIANCE
WITH THE REGULATIONS 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS (“OFFER” OR “OPEN OFFER”).

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Vivro Financial Services Private Limited,
(“Manager to the Offer”), on behalf of the Acquirer and PAC pursuant to Regulation 18(12) of the SEBI (SAST) Regulations.
The Detailed Public Statement with respect to the aforementioned offer was published on January 12, 2024, in the Financial
Express (English) (All Editions), Jansatta (Hindi) (All Editions), Rajkot Mirror (Gujrati) (Rajkot Edition) and Navshakti (Marathi)
(Mumbai Edition) (“Newspapers”). The Pre-Offer Advertisement was published on April 10, 2024, in the same newspapers.
Capitalized terms used but not defined in this Post Offer Advertisement shall have the same meanings assigned to such terms
in the Letter of Offer dated March 27, 2024.

Sr. No. Particulars Details
1 Name of the Target Company: Ace Software Exports Limited
’ Amit Mansukhlal Mehta (“Acquirer”), and
2. | Name of the Acquirer / PAC: Vaishali Amit Mehta (“PA(C")q )
3. Name of the Manager to the Offer: Vivro Financial Services Private Limited
4. Name of the Registrar to the Offer: Accurate Securities & Registry Private Limited
Offer Details:
5. | a. Date of Opening of the Offer: Friday, April 12, 2024
b. Date of Closure of the Offer: Friday, April 26, 2024
6. | Date of Payment of Consideration: Friday, May 3, 2024
7.  Details of Acquisition
Proposed in the Offer
Sr. No. Particulars Document (Assuming full Actuals
acceptance in the Offer)
7.1 | Offer Price ¥35.00 per Equity Share ¥35.00 per Equity Share
7.2 | Aggregate number of Equity shares tendered 16,02,560 220
7.3 | Aggregate number of Equity shares accepted 16,02,560 220
Size of the Offer (Number of Equity Shares
74 multiplied by Oﬁér Price per E(?uityy Share) ¥5,60,89,600/- 37,700/
Shareholding of the Acquirer and PAC before
Agreements / Public Announcement
75 |° Number_of Equity Shares . .
' a. Acquirer Nil Nil
b. PAC Nil Nil
« % of Fully Diluted Equity Share Capital Nil Nil
Equity Shares Acquired by way of Share
76 Subscription Agreement dated January 06, 2024.
' * Number 12,47,360 12,47,360
* % of Fully Diluted Equity Share Capital 19.49% 19.49%
Equity Shares Acquired by way of Open Offer
7.7 | » Number of Equity shares acquired 16,02,560 220
* % of the Equity shares acquired 25.04% Negligible
Shares acquired after Detailed Public Statement
78 | ° Ngmber of shares acqui(ed N?I N?I
' « Price of the shares acquired Nil Nil
* % of Fully Diluted Equity Share Capital Nil Nil
Post offer shareholding of Acquirer and PAC
79 |° Numper of Equity Shares
’ a. Acquirer 24,49,920 8,47,580*
b. PAC 4,00,000 4,00,000
% of Fully Diluted Equity Share Capital
a. Acquirer 38.28% 13.24%
b. PAC 6.25% 6.25%
Pre & Post offer shareholding of the Public Pre Offer Post Offer Pre Offer | Post Offer*
710 | « Number 14,92,250 Nil 14,92,250 | 16,02,340
% of Fully Diluted Equity Share Capital 23.31% Nil 23.31% 25.04%

*The board of directors in their meeting held on February 12, 2024, has alloted 8,47,360 Equity Shares representing
13.24% of the Emerging Voting Capital to the Acquirer and 4,00,000 Equity Shares representing 6.25% of the Emerging
Voting Capital to the PAC, totaling to 12,47,360 Equity Shares representing 19.49% of the Emerging Voting Capital of the
Target Company. The Equity Shares issued and allotted to the Acquirer and PAC under the Preferential Allotment is kept in a
separate demat escrow account in compliance with Regulation 22(2A) of the SEBI (SAST) Regulations. Upon completion of
the Open Offer by the Acquirer and completion of all the Offer-related formalities, the said Equity shares will be transferred
to the respective DP accounts of the Acquirer and PAC.
#Simultaneously with the preferential issue of Equity Shares to the Acquirer and PAC, the Board of Directors of the Target
Company, at its meeting held on February 12, 2024 also allotted 3,12,330 Equity Shares to Rahul Jayantibhai Kalaria and
50,000 Equity Shares to Kalaria Rahul Jayantilal — HUF by way of preferential allotment, who are part of the Promoter and
Promoter Group and 70,000 Equity Shares to Palavoor Muthiah Anavaratham and 40,310 Equity Shares to Sanghavi Nischal
Arvindbhai who are part of Public Shareholders and are not related to the Acquirer / PAC/ Promoter/ Promoter Group.
8. The Acquirer and PAC severally and jointly accept full responsibility for the information contained in this Post Offer
Advertisement and also for obligations under the SEBI (SAST) Regulations.
9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at www.sebi.gov.in, BSE Limited at
www.bseindia.com and Manager to the Offer at www.vivro.net.

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND PAC:

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi,
VIVRO Ahmedabad - 380007. Gujarat. India.

CIN: U67120GJ1996PTC029182 | Tel No.: 079- 4040 4242

Email: investors@vivro.net | Website: www.vivro.net
SEBI Registration No. MB/INM000010122 | Contact Person: Shivam Patel

Sd/- Sd/-
Amit Mansukhlal Mehta Vaishali Amit Mehta
Acquirer PAC

Place: Ahmedabad

Date: May 04, 2024 AdBaaz
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Baroda P&
BNP PARIBAS

MUTUAL FUMD
Investment Manager: Baroda BNP Paribas Asset Management India Private Limited (AMC)
Eurpurate Eu:lentlt_'.r Mumber (CIN): UE5551MH 2DEI:-PTF1423??

Fieglstered Dﬂ"ln:e Crescenzo, 7" Floor, G- Elu:n:v; Bandra Furla Complex, Ear'u:lra _,1=.L ru1Lr'|3a| 400 051
Website: www.barodabnpparibasmfin « Toll Free: 18002670185

NOTICE NO. 31/2024

Declaration of Income Distribution cum Capital Withdrawal (IDCW) under the designated Scheme of Baroda
BENP Paribas Mutval Fund (the Fund):

Motice is hereby given to all the unitholders of Baroda BMP Paribas Arbitrage Fund ("Scheme”), that following
shall be the rate of distribution under Income Distribution cum Capital Withdrawal ("1Df .l.n"."] Jptions of
respective plan under the Scheme with Wednesday, May 08, 2024~ as the Record Date

NAV per unit as on
May 02, 2024
(face value per unit

Distribution

Name of the Scheme Name of Plans/ Options per unit*™

Baroda BN Paribas Regular Plan - Monthly IDCW Option 10.3768 006
Arbitrage Fund Direct Plan - Monthly IDCW Optian 107702 Q.08

“or the immediately following Business Day, if that day is not a Business Day

#The distribution will be subject to the availability of distributable surptus and may be lower, depending on
the distributable surplus available on the Record Date

*Net distribution amount will be paid to the unit holders under respective categories after deducting applicable
taxes, if any

For the units held in physical form, amount of distribution will be paid to all unit holders whose names appear
in the records of the Registrar at the close of business hours on the record date and for units held in demat
form, the names appearing in the beneficial owners master with the Depository as on the record date shall
be considered.

Pursuant to distribution under IDCW, NAV of the IDCW options of the scheme
would fall to the extent of payout and statutory levy (if applicable).

For Baroda BNP Paribas Asset Management India Private Limited

(Formerly BNP Paribas Asset Management India Private Limited)
(Investment Manager to Baroda BNP Paribas Mutual Fund)

ad/f Date : May 03, 2024
-'-.ul orised E.'gudlnr';.f Place; Mumba
MUTUAL FUND INVESTMENTS ARE SUBIECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

POST DFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, WITH

/& ACE SOFTWARE EXPORTS LIMITED

CIMN: L72200GJ1994PLCO22781
Registered Office: 801 Everast Commercial Complax, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001
Tel. No: 02681-2226097 | Email: investorinfo@acesoftex.com | Website; www.acesoftex.com

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEM LAKHS TWO THOUSAND FIVE HUNDRED
SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10/- EACH {"EQUITY SHARES™) REPRESENTING
THE ENTIRE PUBLIC SHAREHOLDING CONSTITUTING 25.04% OF THE EMERGING VOTING CAPITAL OF ACE
SOFTWARE EXPORTS LIMITED (“TARGET COMPANY") AT A PRICE OF 235/- (RUPEES THIRTY FIVE ONLY) PER
EQUITY SHARES (“OFFER PRICE") FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, BY AMIT
MANSUKHLAL MEHTA ("ACQUIRER™) AND VAISHALI AMIT MEHTA (“PAC") PURSUANT TO AND IN COMPLIANCE
WITH THE REGLILATIONS 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS (“OFFER" OR “0PEN OFFER").

This Post Offer Advertisemeant ("Post Offer Advertisement™) is being issued by Vivro Financial Services Private Limited,
(“Manager to the Ofer”}, on benhalf of the Acquirer and PAC pursuant to Regulation 18(12) of the SEBI (SAST) Regulations.
The Detailed Public Statement with respect to the aforementioned offer was pubdished on January 12, 2024, in the Financial
Express (English) (All Editions), Jansatta (Hindi) (Al Editions), Rajkot Mirror {Gujrati) (Rajkof Edition) and Navshakti (Marathi)
(Mumbai Edition) ("Newspapers”). The Pre-Offer Advertisement was published on April 10, 2024, in the same newspapers.

Capitalized terms usad but not defined in this Post Offer Advertisernent shall have the same meanings assigned to such terms
in the Letter of Offer dated March 27, 2024.

Sr. No. Particulars Details
1 Mame of the Target Company: Ace Software Exports Limited
5L Amit Mansukhial Mehta (“Acquirer™), and
2.:: | Nome of the Avqunes / PAC: Vaishali Amit Mehta ¢'P¢Er:"3q ?
3. | Name of the Manager to the Offer; Vivro Financial Services Private Limited
4. | Name of the Registrar to tha Offer; Accurate Securities & Registry Private Limited
Difer Details:
§. | a Date of Opening of the Offer: Friday, April 12, 2024
b. Date of Closure of the Offer: Friday, April 26, 2024
Data of Payment of Consideration: Friday, May 3. 2024
Details of Acquisition
Proposed in the Offer
&r. No. Particulars Document (Assuming full Actuals
acceptance in the Offer)
7.1 | Offer Price ¥35.00 per Eguity Share ¥35.00 per Equity Share
E: | Apgregate number of Equity shares tendered 16,02,560 220
7.3 Aggregate number of Equity shares accepted 16,022,960 220
' Size of the Offer {Number of Equity Shares 2 :
4 multiplied by C"[I-E{.r Price per Equit: Share) %9,00.69,600 - TLA0
| Shareholding of the Acquirer and PAC before
Agreements / Public Announcement
25 | * Mumber of Equity Shares
a, Acquirer Mil il
b. PAC il il
| = % of Fully Diluted Equity Share Capital Mil Ml
| Equity Shares Acquired by way of Share
+ 6 Subscription Agreement dated January 06, 2024.

' * Numbar 12,447,360 12,47, 360
| *+ % of Fully Diluted Equity Share Capital 19.49% 19.49%
| Equity Shares Acquired by way of Open Offer

7.7 | = Number of Equity shares acquired 16,02,560 220
| = % of the Equity shares acquired 25.04% Meglkgitle
' Shares acquired after Detailed Public S1atement

7g | * Number of shares acquired il il

; * Price of the shares acquired Pl il
| = % of Fully Diluted Equity Share Capital il Nl
| Post offer shareholding of Acquirer and PAG

29 |° Mumber of Equity Shares
a. Acguirer 24,49 920 B.47 580
b. PAC 400,000 4 00,000
| = % of Fully Diluted Equity Share Capital
a. Acquirer 38.268% 13.24%
| b. PAC B.25% 6.25%
 Pre & Post ofler shareholding of the Public Pre Offer Post Otfer Pre Otter | Post Offer®
710 | = Number 14.92,250 il 14,892,250 | 16,02,340
« %% of Fully Diluted Equity Share Capital 23.31% Ml 2331% 29.04%

*The board of directors in their meeting held on February 12, 2024, has affoted 847 360 Equily Shares representing
13.249% of the Emerging Voting Capital fo the Acquirer and 4,00 000 Equity Shares representing 6.25% of he Emerging
Vioting Capital to the PAC, fotaling fo 12,47,360 Equily Shares representing 19.49% of the Emerging Voling Capital of the
Target Company. The Equity Shares /ssued and alfofted to the Acquirer and PAC wnoer the Preferential Allatment is kept in a
separate demal escrow account [n compliance with Regulation 22(24) of the SEBI (545T) Reguiations. Upon completion of
the Open Offer by the Acowrer and compledion of alf the Offer-related formatities, the said Equity shares will be fransferred
fa fhe respechive DP accounts of the Acgiiner and PAL,
*Simuffaneously with the preferenfial issue of Equity Shares fo the Acquirer and PAC, the Board of irectors of the Target
Company, at its meeting held on February 12, 2024 also allotfed 3, 72,330 Equity Shares fo Rahu! Jayamtibhal Kalana and
50,000 Equity Shares to Kalaria Raf Jayaniial — HUF by way of preferential alotment, who are par! of the Promaoter and
Promoter Group and 70,000 Equity Shares fo Palavoor Muthiah Anavaratham and 40 310 Equity Shares fo Sanghaw Nischal
Arvinobhai who are part of Public Sharehalders and are nof related to the Acquiver [ PACY Promofer! Promoler Group
8. The Acquirer and PAC severally and jointly accept full responsibility for the information contained in this Paost Offer
Advertisement and also for obligations under the SEBI (SAST) Regulations.
9. A copy of this Post Offer Advertisement will ba available on the websites of SEBI at www.sebi.govin, BSE Limited at
www_bseindia.com and Manager to the Offer at www.vivro_net.

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND PAC:
VIVRO FINANCIAL SERVICES PRIVATE LIMITED
T Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi,
VI\( RO Ahmadabad - 380007, Gujarat, India,
CIN: UG7120G1996PTCO29182 | Tel No.. 079- 4040 4242

Email: investorsi@vivro.net | Website: www.vivro.net
SEBI Registration No. MB/INMOO0010122 | Contact Person: Shivam Patel

Sd/- Sd/-
Amit Mansukhlal Mehta Vaishali Amit Mehta
Acquirer PAC
Place: Ahmedabad
Date: May 04, 2024 AdBaaz
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES MOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES
NOR IS IT APROSPECTUS ANNOUNCEMENT, NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, QUTSIDE INDHA
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAPTER || OF THE SECURITIES AND
EXCHAMNGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

BELSTAR MICROFINANCE LIMITED

A Subsidiary af Muthos! Finance Limad

BELSTAR MICROFINANCE LIMITED

Qur Company was incarporated as ‘Belstar Investment and Finance Private Limited under the Companiss Act, 1956, pursuant to & cerfificate of incorporation dated January 11, 1988, ssued by the Registrar of
Companies, Karnataka at Bangalore. Our Company subsaguently shifted its regesterad office from Kamataka to Tarmil Madu, pursuant to which a certificate of ragistration dated August 25, 2011 undar the Companies
Act, 1956 was issued by the Registrar of Companies, Tamil Nadu, Chennai, Andaman and Micobar Islands. Subseguenthy, pursuant to a resolution of our Shareholders dated September 23, 2019, the name of our
Company was changed from Belstar Invesiment and Finance Private Limded 1o 'Belstar Microfinance Private Limited' to reflect the nature of business of our Company which s misrofinanca lending and not investrment
activities, and a certificate of incorporation pursuant to change of narme under the Companies Act was issued by the Registrar of Comganies, Tamit Nadu at Chennai on October 3, 20139, Subsequently, our Comgsany
was converted from a pnvate company to a public company, pursuant to a resolution passed in the exiracrdinary general meeting of our Shareholders held on Decemiber 5, 2019, and a ceriificate of mcorposation
consaquent upon conversion 1o public limited company was issued by the Registrar of Companies, Tamil Madu at Cheanai on January 10, 2020. For furlher details of change in name and Registerad Office of our
Company, pleasea rafer io the section fitled “Hisfory and Certain Corpovale Mafters™on page 264 of the Draft Red Harring Prospectus dated May 3, 2024 ("DRHP")

Registered Office: Naw No. 33, Old No. 14, 48" Street, 9" Avenue, Ashok Nagar, Chennai - 600083, Tamil Nadu, India.
Corporate Office: M \V Square, No. 4/14 Soundara Pandian Street, Ashok MNagar, Channai - 600083, Tamil Madu, India.
Contact Parson: Sunil Kumar Sahu, Company Secretary and Chief Complianca Officar; Telephona: +#31 44 4341 4503, Email: csiiibelstarin
Corporate ldentity Number: U06522TN198BPLC0S 1652, Website: waww.belstarn

Creating livelihoods. . fransharming lives

{Flease scan this QR
code to view the DRHP)

OUR PROMOTERS: MUTHOOT FINANCE LIMITED, SARVAM FINANCIAL INCLUSION TRUST AND DR. KALPANAA SANKAR

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T 10 EACH ("EQUITY SHARES") OF BELSTAR MICROFINANCE LIMITED (THE “COMPANY" OR THE “ISSUER") FOR
CASHATAPRICE OF % [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 7 [«] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO % 13,000 MILLION (THE “OFFER") COMPRISING
A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 10,000 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO ¥ 3,000 MILLION BY THE SELLING SHAREHOLDERS CONSISTING OF UP TO [#] EQUITY SHARES AGGREGATING UP TO ¥ 1,750 MILLION BY MAJ INVEST FINANCIAL
INCLUSION FUND Il K/S, UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 870 MILLION BY ARUM HOLDINGS LIMITED AND UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 280 MILLION BY
AUGUSTAINVESTMENTS ZERO PTE LTD (THE “OFFER FOR SALE"). THE OFFER AND THE NET OFFER WOULD CONSTITUTE [#]% AND [«]%, RESPECTIVELY OF OUR POST-OFFER PAID-UP EQUITY.

THE OFFER PRICE 15 [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE
BRLMs, ANDWILL BE ADVERTISED IN ALL EDITIONS OF THE ENGLISH NATIONAL DAILY NEWSPAPER [#], ALL EDITIONS OF THE HINDI NATIONAL DAILY NEWSPAPER [»] AND ALL EDITIONS OF THE
TAMIL NEWSPAPER [#] (TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU, WHERE OUR REGISTERED OFFICE IS LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING
DAYS PRIOR TO THE BIDVOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH
BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVEWEBSITES INACCORDANCE WITH THE SEEI ICDR REGULATIONS.

THE OFFER INCLUDES A RESERVATION OF UP TO [#] EQUITY SHARES, AGGREGATING UP TO ¥[#] MILLION (CONSTITUTING UP TO [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL),
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET
OFFER". OUR COMPANY IN CONSULTATION WITH THE BRLM3, MAY OFFER A DISCOUNT OF UP TO ¥[»] TO THE OFFER PRICE (EQUIVALENT OF T[] PER EQUITY SHARE) TO ELIGIBELE EMPLOYEES
BIDDING IN THE EMPLOYEE RESERVATION PORTION. THE OFFER AND THE NET OFFER SHALL CONSTITUTE AT LEAST [#]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY
SHARE CAPITAL OF QUR COMPANY.

OUR COMPANY IN CONSULTATION WITH THE BRLMs, MAY CONSIDER UNDERTAKING A PRE-IPO PLACEMENT, AT ITS DISCRETION OF SUCH NUMBER OF SECURITIES FOR A CASH
CONSIDERATION AGGREGATING UP TO ¥ 2,000 MILLION BETWEEN THE DATE OF THE DRAFT RED HERRING PROSPECTUS TILL THE FILING OF THE RED HERRING PROSPECTUS WITH THE ROC
(“PRE-IPO PLACEMENT") SUBJECT TO APPROPRIATE APPROVALS. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO
PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH THE MINIMUM OFFER SIZE REQUIREMENTS PRESCRIBED UNDER RULE 19(2)(b) OF THE SECURITIES CONTRACTS (REGULATION)
RULES, 1957, ASAMENDED (“SCRR"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT APRICE TO BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLMs,

In case of any revision to the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid'\Cffer Period not exceeding 10 Working
Days. In cazes of force majeure, banking strike or similar circumstances, our Company may, in consultation with the BELMs, for reazons to be recorded inwriting, extend the Bid / Offer Period for a minimum of three
Working Days, subject to the Bid! Offer Period not exceeding 10 Woeking Days. Any revision in the Price Band and the revised Bid!Cfier Pesod, if applicable, will be widely disseminated by nofification fo the Stock
Exchanges, by issuing a pubdic notice, and also by indicating the change on the respective websites of the BRLMs and at the terménals of the Syndicate Member(s) and by intimation to the Designated Intermediaries and
the Sponsor Bank(z), as applicable.

This iz an Cifer in terms of Bule 19(2)ib} of the Secunties Conbracts (Requlation) Ruwles, 1957, as amended ["SCRER”), read with Regulation 31 of the SEB! ICDR Regulations. The Offer is being made through the Book
Building Process in terms of Regulation 6(2} of the SEBI ICDF Regulations, wherein in terms of Regulation 32(2) of the SEBI ICDR Regulations, not less than 5% of the Net Offer shall be available for aliocafionon a
proporionate basis to Qualified Instilutional Buyers (“QIBs", and such porfion. the “QIB Portion™) provided that our Comgpany in consultation with the BRELMs, may allocate up o 60% of the (1B Porlion to Anchor
Invastors on a discretionary basis inaccordance with the SEBIICDR Regulations (“Anchor Investor Portion™), of which at least one-third shall be resanved for allocation to domestic Mutual Funds, subject to valid Bids
being received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription or non-allocation in the Anchor Investor Porbion, the bafance Equity Shares shall be added
to the Net QIB Portion. Further, 3% of the Met QIB Portion shall be available for allocation on a proportionate basis only 1o Mutual Funds and the remainder of the Met QIB Portion shall be available for allocation on a
proportionate basis 1o all QIB Bidders (other than Anchor Investors) inchuding Mutual Funds, subject 1o valid Bids being received ator above the Offer Price, However, if the aggregate demand from Mutual Funds is less
than 3% of the: QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QI8 Portion for proportionate allocation to QIBs, Further, not mare than 15% of the
Net Offer shall be avadable for allocation to Non-Institutional Bidders out of which (a) one-third of such portion shall be reserved for applicants with application size of more than $200,000 and up to 1,000,000, and (b)
bwo-=third of such portion shall be reserved for applicants with application size of mare than 1,000,000, provided thal the unsubscribed porion in either of such sub-categories may be allocated to applicants in the other
sub-category of Non-Institutional Bidders and not mone than 10% of the Net Offer shall be available for allocation to Relail Individual Bidders (“RIBs") in accordance with the SEBI ICDR Reguiations, subject 1o valid
Bids beinig received from tham at or above the Offer Price. Further, Equity Shares will be allocated on a proportionate basis to Eligible Employees applying under the Emploves Reservation Portion, subject 1o valid Bids
receved from them at or above the Offer Price. All polential Bidders (except Anchor Investors) are required fo mandatonly utilise the Application Supported by Blocked Amount (“ASBA") process by providing details of
teir respective bank accounts (including UPI D for UP| Bidders using UPI Mechanism| (as defined heremnafier) in which the Bid amount will be blocked by the SC5Bs or the Sponsor Banks, as applicable, to participate
in the Ofier. Anchor Investors are nod permitted fo paricipate in the Anchor Investor Portion of the Offer through the ASBA process. For details, see “Oifer Procedure ™ on page 479 of the DRHP.

This public announcarment is baing made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Requiations to infarm the public that our Company is proposing, subject o applicable statulory and
regulatory requirernents, receipt of requisite approvals, market conditions and other considerations, 1o make an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated May 3, 2024
with the SEBI on May 4, 2024, Pursuant 1o Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing
by hosting it on the website of SEB| at www.sebi gov.in, websites of the Stock Exchanges i.e. BSE and NSE at, www bseindia,com, wew.nseindia.com, respectively, on the website of the Company at www.belstarin
and on the websites of the BRLMs, i.e. ICIC| Securibes Limited, Axis Capital Limited, HOFC Bank Limited and SB! Capital Markets Limited at : www. icicisecurities.com, www.axiscapital.co.in, www. hdfchank.com and
ww_sbicaps.com, respectively. Cur Company inviles the pubfic to give their comments on the DRHP filed withh SEBI, with respeci to disclosures made in the DRHP. The memibers of the public are requested to send a
copy of the comments to SEBI andior to the Company Secretary and Chief Compliance Officer of our Company and’or the BRLMz at their respactive addresses mentionad herein. All cormments must be received by
SEBI andior our Company andlor the Company Secretary and Chéef Compliance Officer of our Company andlor the BRLMs in refation o the Offer on or before 5.00 p.m. an the 21" day from the aforesaid date of filing of
the DRHP with SEBI

Investments in equity and eguity-related securilies involve a degree of nsk and investors should not invest any funds in the Offer unless they can afford to take the rsk of losing their entire ivestment. Investors are
advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an irvestment decision, investors must rely on their own examination of cur Company and the Offer, including the
risks imvcived. The Equity Shares in the Ofier have not been recommended or approved by the SEBI, mor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Bed Herring Prospecius. Spedific
attantion of the investors is invited 1o “Risk Factors " on page 30 of the DRHP.

Any decision to invest in the Equity Shares descnbed in the DRHF may ondy be {aken after a Red Hemng Prospectus {"RHP™) has been filed with the RioC and must be made solely on the basis of such BHF as there may
be maienal changes in the RHP from the DRHP. The Equity Shares, when offered through the Red Herring Prospectus, are proposed to be listed on BSE and MSE

For details of the share capital and capital structure and the names of the signatonies 1o the Memaorandum of Association and the number of shares subscribed by them of our Company, please see the section titled
"Capital Structure” on page 91 of the DRHP. The liability of the members of aur Company & limited, For details of the main objects of our Company as contained in the Memorandum of Association, pleass see the
section fitled “History and Cerfain Corporate Matiers "on page 264 of the DRHF.

I‘AKIE CAPITAL L} HDFC BANK | O SBICAPS LINK | ntime

Wi understand your word
Axis Capital Limited HOFC Bank Limited SBI Capital Markets Limited Link Intime India Private Limited
1° Floor, Axis House, C-2, Investment Banking Group, 1501, 15" Floor, A & B Wing C-101, 17 Floor, 247 Park , LB.S. Marg
Wadia International Center, Unit no. 704, 702 and 702-A, 7" floor, | Parines Crescenzo, BKC WVikhroll (West), Mumbai - 400 083,
Pandurang Budhkar Marg Tower 2 and 3, One International Barvdra (East), Mumbai 400 051 Maharashtra, India
Warli, Mumbai - 400 025, Centre, Senapall Bapal Marg, Maharashtra, India Tel: +81 810 811 4949
Maharashtra, India Frabhadevi, Murnbai - 400013 Telephone: +91 22 4006 9807 E-mail: belstaripo @linkintime.co.in
Telephone: +31 22 4325 2183 Telephone: +91 22 3385 8233 E-mail: belstar ipo@sbicaps.com Website: www.linkintime. co.in

- : Ty E-mail: belstaripo@hdfchank. com . :
: bedstar. : ; : - .
E-mail: belstaripof@aziscap.in krvestor Grisvance I Investor Grievance ID Investor Grievance ID: balstaripo

ICIC] Secwrities Limited
ICIC] Venture House,
Appasaheb Marathe Marg,
Prabhadeyi, Membai - 400025
Maharashtra, India
Telephone: +91 22 6307 T100
E-muail:
belstaripoiliicicisacunties.com
Investor Grievance 1D;

cuslomarcareicldsacuriies. com Investor Grievance ID: [ investor relations@sbicaps. com (@inkintime.co.m

Website: wﬂm%n::'-:isemr'rﬁes.cnm eomplaints@axiscap.in ﬁiﬁ:eﬂrﬁ;?miﬂrnm Website: www shicaps.com Contact Person: Shant Gopalkrishnan
Contact person; Harsh Thakkar / Website: wew ascapital co.in Contact rpersun: [:I;'lrm' Bhavsar / Contact persan: Sambit Rath | Kasan SEBI Registration Number:

Ashik Joisar Contact person: Favan Naik Sanjay Chudasama Savardakar INRODOOO4058

SEBI Registration No.: SEBI Registration No.: SEBI Registration No.: SEBI Registration No.: INMOO0003531

INMOOOO1117S INMOOOO 12029 INMODDOT 1252

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them inthe DRHP.

For BELSTAR MICROFINANCE LIMITED

10n behalf of the Board of Directors

S

Place: Chennai Sunil Kumar Sahu
Diate; May 4, 2024 Company Secretary and Chief Compliance Officer

BELSTAR MICROFINANCE LIMITED s propesing, subject to applicable stabulory and regulatory requerements, receipt of requisite approvals, marked condilions and ather considerations, 1o undertake an initial public
offaring of its BEquity Shares and has fied the DRHP dated May 3, 2024 with SEBI on May 4, 2024. The DRHP shall ba avaitable on the website of SEBI ai www sebi.gov.in, as wall s on the websiles of tha Stock
Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com, respectively, on the website of the Company at www_belstar.in and on the websites of the BRLMSs, i.e. ICICI Secunties Limited, Axis Capital
Limited, HOFC Bank Lim#ted and SBI Capital Markets Limited al | wwwiicicssecurities. com, www.axiscapital co.in, waw. hefcbank com and wew sbicaps.com, respeciively, Any potential investors should note thal
ireesstment in aquity shares involves a high degres of risk and for details relating to such risk, see "Risk Factors”on page 30 of the DRHP. Potential Bidders showld nol rety an the DRMP filed with SEBI for making any
invesstment decision.

This announcement doas not constibute an invitation or offer of securities for sale in any jurisdiction. The Equity Shares offered in tha Offar have not bean, and will not ba, registared under the LS. Securities Act of 1933,
as amended ("U.S. Securities Act”) and may not be offered or sold within the United Siates, except pursuant to an exemplion from, or in a transaction not subject to, the registration requirements of the U3, Sacurifies
Act and applicable state securites laws. Accordingly, the Equity Shares are being offéred and sold {a) within the Unsted States solely to persons who are reasonably believed 1o be "qualified institutional buyers”
[as definad in Rula 144A under the LS. Sacurities Act) in ransactions exemgt fram or not subject 1o the registration requiraments of the U3, Sacurities Act and the rules thereunder and (b} outside the United Statesin
ofishore fransactions fo investors that are not LS. persons (&= defined in Regulation = under the U.S. Securities Act) "U.S. Persons®) nor persons acguiring for the account or benefit of U.S. Perzons in offshore
transactions as defined inand in reliance on Regulation S under the U 5, Securities Act and the applicable laws of the junsdiction where those offers and sales ocour
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THIR (45) AHh Th AR A KR & g SRl 4 g 1 TE S aRdfersh Rl o gar & G | B 1ES G G POST OFFER ADVERTISEMENT IN ACCORDANGE WITH REGULATION 18{12) OF THE SECURITIES EXCHANGE BOARD
! el & T saes | S S I & fAu v o) STy T 9 STHT 500 fer 3 T R T 31 ST HIEE e ggeR W e OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, WITH
T 3 AR A A T A YR F wfex X Ok Ak b R ek R it et @1 SRR S 9 U U W R e S| RESPECT TO THE OPEN OFFER TO THE PUBLIC SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

CIN: LT2200G.1994PLED22T81

This advertisement is for information purposes only and does not consbiute an offer or an imitation or & recommendztion to purchase, 1o hold or sell securilies. This s not an announcement for the offen

decurnent, All capitalized terms used herein and not defined herein shall kave the meaning assigned 1o them in the Letter of offer dated 15" March, 2024 the "Lettar of Offer” or ("LOF") filed with the BSE Registered Office: 801 Everest Commercial Complex, Opp. Shastr Maidan, Rajkot, Gujarat, India, 360001.
Limited {"BSE") and Mational Stock Exchange of India Limited (*NSE") 2nd the Secunties and Exchange Board of India ("SEBI™): Tel. No: 0281-2226097 | Email; investonnfoi@acesoftex.com | Website: www.acesoftex com
ﬂu|kﬂ5hnn OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED
-p Pa pE‘l’ Mi"S ud SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE VALLE OF Z10/- EACH ("EQUITY SHARES") REPRESENTING
) THE ENTIRE PUBLIC SHAREHOLDING CONSTITUTING 25.04% OF THE EMERGING VOTING CAPITAL OF ACE
SOFTWARE EXPORTS LIMITED (“TARGET COMPANY™) AT A PRICE OF %35/- (RUPEES THIRTY FIVE ONLY) PER
BALKHISHHA FAFEH M“"Ls LIMITED EQUITY SHARES ("OFFER PRICE™) FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, BY AMIT
; : _ i : (CIN- L21008MH2013PLC244363) - e s o0 ; : MANSUKHLAL MEHTA (“ACQUIRER") AND VAISHALI AMIT MEHTA (“PAC") PURSUANT TO AND IN COMPLIANCE
Our Company was originally incorporated on 28° June, 2013 under the provisions of the Companies Act, 1956, inthe name and style of Nirvikara Paper Mills Limited vide cestificate of Incorporation dated 29 WITH THE REGULATIONS 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS ("OFFER" OR "OPEN OFFER"),

June, 2013 ssued by Registrar of Company, Mumbai, Qur Company i, erstwhile Menvikara Paper Mills Limited (NPML) had entered into Scheme of Arrangamant under Section 351 o 384 of the Companies " : e _ , ;
Act, 1956 with arstwhile Balkrishna Paper Mills Limitad (BPML) (Amalgamated Company) (CIN; Li21093MH2007PLC166591) and Balkrishna Industries Limited (BIL) (CIN: L99999MH1961PLCO12185 This Post Offer Advertisement (“Past Otter Advertisement”) is being issued by Vivio Financial Services Private Limited,
vide Scheme of Arangement which was duly sanctioned by Hon'tle High Court of Bombay on December 19, 2014 and the said sanctioned Order copy of Scheme of Arrangement under section 391 to 394 of {“Manager to the Offer”), on behalf of the Acquirer and PAC pursuant to Regulation 18{12) of the SEBI (SAST) Regulations.
the Cormpanies Act, 1956 was filed vids Form No IMC-28 with Regestrar of Companies, Maharashtea, Mumbai on Februany 10, 2015, In view of the above Scheme of Arrangement becoming effective, the The Detailed Pubfic Statament with respect to the aforementionad offer was published on January 12, 2024, in the Financial
erstwhile BPML (Amalgamated Company) stands Amalgamated with BIL and ceasad 1o be in existence. Consaquent upon above, the entire Paper Busingss of BIL was transferred to erstwhile NPRML (C Exprass (English) (AN Editions), Jansata (Hindi) (All Editions), Rajkot Mirror (Gujrati) (Rajkot Edition) and Navshakt (Marathi)
LEIIOEMH 201 3PLC 244963 Thereafter, name of the Company was changed from “Nirvikara Pager Mills Limited™ to "Balkrishna Paper Milks Lirnited” vide fresh Certificate of Incorporation dated EH“August (Murnbai Edition) (“Newspapers”). The Pre-Offer Advertisement was published on Apeil 10, 2024, in the same newspapers.

1 4 U h | f 4 = . P ! - )
2016 issued by Registrar of Companies, Mumbas, For further details please refer to the section tlled *General Information” beginning on page 42 of this Letter of offer Capitalized terms used but not defined in this Post Offer Advertisement shall have the same meanings assigned to such terms

Registerad Office: &7, Trade World, Kamala City, Senagali Bapat Marg, Lower Parel West, Mumbai, Maharashira, 400013
f Tl +01. Z2-6R330651 gmail id: bgmm@hgmh: Webskta: www bgmlin i 18 LA 0F Qe Calne, MIalel 27,202t
Contact Person: Mr. Omprakash Singh, Company Secretary & Compliance Officer Sr. No. Particulars Details
PROMOTERS OF OUR COMPANY: MS. ASHADEV! RAMESHKUMAR PODDAR, MS. VIEHADEV! SHRIKISHAN PODDAR, MR. SHRIKISHAN DHARAPRASAD PODDAR, MR. RAMESHKUMAR 1 | Name of the Target Company: Ace Software Exports Limited
DHARAPRASAD PODDAR, MR. ANURAG PAWANKUMAR PODDAR, MR. AVNISH PAWANKUMAR PODDAR, MR. GAURAY PRAMOD PODDAR, MR. ANKIT PODDAR, M5, SANGEETA 2 Marne of the Acquirer / PAC: Amit Mansukhlal Mehta (CAcquirer™), and
PRAMODKUMAR PODDAR, MS. MADHUDEVI PAWANKUMAR PODDAR, MR. PAWANKUMAR DHARAPRASAD PODDAR, MS, GITADEVI DHARAPRASAD PODDAR, MR, ABHISHEK 5 ' ' ' Vaishali Amit Mehta ("PACG")
FODDILIND V- HSENTF S TepOne 8. | Name of the Manager to the Offer; | Vivra Financial Services Private Limited
ISSUE OF UPTO 214,759,688 FULLY PAID EQUITY SHARES OF FACE VALUE OF R5. 10 EACH ("EQUITY SHARES™) OF BALKRISHNA PAPER MILLS LIMITED ("BPML" OR THE “COMPANY" OR 4. Mame of thE Registrar fo 1he (fer: Accurate Securifies & Registry Private Limited
THE “ISSUER") FOR CASH AT A PRICE OF RS. 21.00 PER EQUITY SHARE (INCLUDING PREMIUM OF R5. 11.00 PER EQUITY SHARE]) (“ISSUE PRICE™) FOR AN AGGREGATE AMOUNT NOT OMer Details:
EXCEEDING RS. 4.510.73 LACS TO THE ELIGIBLE EQUITY SHAREHOLDERS ON RIGHTS BASIS IN THE RATIO OF 2 (TWD) EQUITY SHARES FOR EVERY 1 (ONE) FULLY PAID EQUITY SHARE 5 Data of Doening of the OfF Fridav. Aol 12. 2024
HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, I.E. 15™ MARGH, 2024 {THE “ISSUE"). THE ISSUE PRICE IS 2.10 TIMES OF FACE VALUE OF THE EQUITY SHARES. R RS L LR A
FOR FURTHER DETAILS, PLEASE SEE THE CHAPTER TITLED “TERMS OF THE ISSUE" ON PAGE 115 OF THELETTER OF OFFER. | b Date of Closure of the Offer. | Friday, fpril 26, 2024
BASIS OF ALLOTMENT 6. | Date of Payment of Ennsldfratmn. Friday, May 3, 2024
. Details of Acquisition
The Board of Directors of cur Company thanks all its shareholders and investors for ther response fo the Company's Rights Issue of Equity Shares, which opened for subscription on Tussday, April 02, 2024 Proposed in the Olfer
and closed on Monday, April 15, 2024 and the last date for on Markat Renunciation of Rights Enfitiements was Monday, April 08, 2024. Outof the tatal 1,998 Applications for 226,99 913 Rights Equity Shares
520 Applicafions for 2,15.916 Rights Equity Shares were rejected on grounds of “technical reasons” as disclosed in the Letter of Offer, The total numbers of valid applicaions were 1478 for 22483007 | % No- Particulars Document {Assuming full Acluals
Rights Equity Shares, which was 104.67% of the number of Rights Equity Shares aliotted under the Issue. Qur Company in consuftation with Registrar to the Issue and BSE Limited, the Designated Stockd acceptance in the Offer)
Exchange on Friday, Apeil 19, 2024, approved the Basis of Allotment for 2,14, 79,688 fully paid Rights Equily Shares 1o the successful applicants. In the Issug, no Rights Equity Shares have been kept in 7.1 | Offer Price 235.00 per Equity Share ¥35.00 per Equity Shara
abevanca. All valid applications hawe been considered for allotmant. 7.2 | Aggregate number of Equity shares tenclerad 16,02 560 0
1. The break -up of valid applications received through ASBA | after Technical Resections)is gven below: 7.3 | Aogregate number of Equity shares accepied 16,02 560 290
Size of the Ofter (Number of Equity Shares . ,
Applicants Number of valid Number of Rights Equity shares MNumber of Rights Equity Shares Allotted - Mumber of Rights Equity Shares 74 muftipliad by Offer Price par Equity Share) %5,60,89,600 /- ¥ 1.700/-
applications received | Allotted -against Entiternent {A) i A.gah‘nstu‘alﬂl:l additional shares Alfotted - (A+B) Shareholding of the Acquirer and PAC before
- . . - (inGiudiou raidonat s RecuperiiF) Agreements / Public Announcemant
Eligible Equity Shareholders 1,368 1,46,11,203 f1,79,380 2,07.80,503 —c Number of Equity Shares
Renouncees 110 5,85, 054 2.54.041 .60, 005 . 5 Meouirér il il
Total 1478 1,50,06,257 64.73,431 2,14,79.668 b. PAC il il
2. Information regarding applications recatved *h U1;U"'|n' Diluted Eﬂ”"i?ﬁ?ﬁﬁgw hi Ll
. Eqmty hares Acquired by way of share
Category Valid Applications Received Equity Shares Applied for Equity Shares Allotted Subscription Agraement datad January 05, 2024,
Number Y Number Value(in Rs.) Yo Number Valuelln Rs.) % L2 B Mumber 12,47 360 12 47.360
Eligible Equity Shareholders 1,366 02.56 Z07.80 593 43,6602 453.00 o247 20780593 | 436602 453.00 9.7 « % of Fully Deluted Equity Share Capital 19.49% 19.49%
Renouncess 110 744 16,595,404 30061484 .00 7.5 B, 89,095 1.44,70,955.00 3.21 Equity Shares Acquired by way of Open Offer
Total 1,478 100.00 22483997 | 47,2163937.00 | 100.00 2,14,79,688 | 45,10,73,448.00 100.00 7.7 | = Number of Equity shares acquired 16,02,560 220
Intimations for Allotment | Refund / Rejections Cases: The dispatch of allotment advice cum rafund intimabtan and intimation for rejection, as applicable, has been complated an May 02, 2024. The it E'_:Iult'l'r it ol i Negighie
instructions ta (i) Self Cerified Syndicate Bank (*SCSBs”) for unbiocking of funds in case of ASBA applications were given an April 20, 2024. The fisting application was executed with BSE and NSE on April Shares acquired after Detailed Public Statement _
20, 2024 and April 22, 2024, The credit of Equity Shares in dematenatized form to respective demat accounts of Allotees has been completed with NSOL and COSL on May 02, 2024, Mo physical shares +g | * Mumber of shares acquired Nlil il
ware alloted in the Rights Issue. Pursuant to the lesting and trading appeavals granted by BSE and NSE, the Equily Shares allotied in the [ssue s expectad 1o commences irading on BSE an or before May 08, « Price of the shares acquired il il
2024, In accordance with SEB circular dated January 22, 2020, the request for extinguishment of Rights Entitlement has been sentto NSDL& CDSLon April 30, 2024, * % of Fully Diluted Equity share Capital il Mil
INVESTORS MAY PLEASE NOTE THAT THEEQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERALIZED FORM. Post offer shareholding of Acquirer and PAC
DISCLAIMER CLAUSE OF SEBI; The Draft Letter of Offer has not been filed with SEBI in terms of SEBI ICDR Regulations as the size of msue is less than Rs, 5000.00 lakhs. The present Issue being of less g | Number of Equity Sharas
than Rs. 5,000 kakhs, our Campany i in compliance wilh firs! proviso to Requiation 3 of the SEBIICDR Regulations and our Cormpany shall file the copy of the Letter of Offer prepared in accordance with the ' d, ACQuirer 24,45 920 8,47 080"
SEEBI ICDR Regulations with SEBI forinformation and dissemination on the website of SEBI i.e. www.sebi.govin. b. PAC 4.00,000 400,000
DISCLAIMER CLAUSE OF BSE (Designated Stock Exchange): His to be distincily undersiood that the permission geven by BSE Limited should not, in anyway, be deemed or construed that the Letber of = % of Fully Diluted Equity Shara Capital
Offer has been cleared or approved by BSE Limited; nor does i cerify the correciness or completenass of any of the contents of the Letier of Offer. The Investors are advised to refer fo the Letter of Offar for a. ACouirer 38.28% 13.24%
the full text of the “Disclaimer Clause of BSE™ beginning an page 111 of the LOF. b PAC £ P5% f. 2R,
DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE Limited should not, i anyway, be deemed or construed that the Letter of Offer has been cleared or Pre & Post offer shareholding of the Public Pre Offer Past Offer Pre Offier | Post Dffer®
approved by NSE Limited; nor does it certify the correciness or completensss of any of the contents of the Letter of Offer. The Investors are advised o refer to the Letter of Offer for the full fexd of the 710 = Normber 1492 750 i 1482250 | 16.02.340
. s el . : g2, a2, 02,
AZtiocy a0 SENBE DL TaRge 10D « 5 of Fully Diuted Equity Share Capital 23.31% N 2331% | 25.04%

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.

*The board of diractors fn their meefing held on Febvuary 12, 2024, has alioted 847,260 Equity Shares representing

13.24% of the Emerging Voling Capital to the Acquirer and 400,000 Equity Shares representing 6 25% of the Emerging
REGISTRAR TO THE ISSUE Vofing Capital fo the PAC, tofating fo 12 47 360 Equity Shares representing 19.49% of the Emerging VYoting Capital of the
PURVA SHAREGISTRY (INDIA) PVT. LTD. Target Company. The Equity Shares issued and allofted fo the Acquirer and PAC under the Preferential Alotment is kepd in a
Linit No-3, Shiv Shakti Industrial Estate, Graund Floor, J. R. Boricha Marg, Opp. Kasturba Hospital, Lower Parel, Mumbai - 400 011. separate demat escrow account it compliance with Reguiation 22(24) of the SEBI (SAST) Reguiations. Upon complation of
Tel No.: +91 022-4361 41323522 D056 the Open Offer by the Acquirer and complelion of ail the Offer-related formalities, the sald Equily shares will be transferred
Webstte: www.purvashare.com fo the respective DP accounts of the Acguirer and PAC,

E-mail ID: newssue@purvashare com

Contact Person: Ms. Despall Dhurl *Simultaneously with the preferential issue of Equily Shares to the Acaquwirer and PAC, the Board of Directors of the Targst
SEBI Registration No: INROODO01112 Company, at its meeting held on February 12, 2024 aisa allotted 3, 12,330 Equity Shares to Rahul Jayantiohal Kalaria and
20,000 Equity Shares o Kalaria Rahu! Jayantilal — HUF by way of preferential aliotment, who are part of the Promolar and
COMPANY SECRETARY AND COMPLIANCE OFFICER Pramoter Group and 70,000 Equity Shares to Palavoor Muthiah Anavaratham and 40,310 Equily Shares lo Sanghawi Nischal
Mr. Omprakash Singh Arvindbial who are parf of Public Shareholders and are ot refated fo the Aoguirer | PACS Promater) Pramoter Groug.
AT, Trade !.I'I.I'I::-ﬂﬂ. Han‘:_&ia City, Senapati Bapat Marg, Lower Parel Wes!, Mumbai, Maharashira, 400013. B. The Acquirer and PAC severally and jointly accept full responsibility for the information contained in this Post Offer
E}:;:rt: mmmm"” Advertisemant and also for obligations under the SEBI (SAST) Regulations.
Tel: +41- 22-61207900 8. A copy of this Post Offer Advertissment will be available on the websites of SEBI at www.sebi.gov.in, BSE Limited at

Investors may contact the Registrar 1o the |ssue or the Company Secretary and Compliance Officer for any pre- |ssuel posi-lssue related matiers. All grievances relating to the ASBA process may be www.bseindia.com and Manager to the Offer at wuaw.vivra.net
addressed to the Registrar to the lssue, with a copy o the SC3B, giving full detadls such as name, address of the applicant, number of Equity Shares applied for, amount blocked, ASBA Account number and ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND PAC:
the Designated Branch of tha SC5B whera tha CAF, or the piain paper appdication, as the case may be, was submitiad by the ASBA Invesiors, VIVED EINANCIAL SEBVICES PRIVATE LIMITED

For Balkrizhna Paper Mills Limited 14 Yivro House, 11 Shashi Colony, Opp. Swwidha Shopping Centre, Paldi,
On Behalf of the Board of Direclors ‘r I\’ RO Ahmedabad - 380007, Gujarat. India.

CIN: UB7120GJ1996PTC029182 | Tel Mo.: 079- 4040 4242

Sdi-
e : May 03, 2024 (Omprakagh Singh) Email: investorsi@vivro.ngt | Website: www.vivro.net
Place : Mumbai Company Secretary and Compliance Officer SEBI Registration No. ME/INMOOO0D122 | Contact Person: Shivam Patal
Disclaimer: Qur Company is proposing, subject 1o receipd of raquisite approvals, market conditions and ather conssderations, o issue Equity Shares on a nghts basis and has filed a Latter of Offer dated Sd/- 5d/-
March 15, 2024 with the Securities and Exchange Beard of India, BSE and NSE. The Letter of Offer is available on the website of SEBI at www.sabi.gov.in, website of Stock Exchanges where the Equity Amit Mansukhial Mehta Vaishali Amit Mehta
Shares are listed i.e.. BSE at www. bseindia.com and NSE atwww,nseindia.com Investors should note that investment in equity shares involves a high degree of risk and are requested to refer fo the Letter of Acquirer PAC
Orffer including the section "Risk Factors” beginning on page 22 of the Latter of Offer. This announcement has been prapared for publication in India and may nol be relaased in the Unitad States, This
announcement doas nol constitute an offer of Rights Equity Shares for sale in any jurisdiction, including the United States, and any Rights Equity Shares describad in this announcement may not be offerad or Place: Ahmedabad
sold inthe United States absent registration under the US Securites Actof 1933, 35 amended, or an exempbion from registration. Thers will be no public offering of Rights Equify Shares infhe United Sfates. Date: May 04, 2024 A dting

www.readwhere.com
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Post offer shareholding of Acquirer and PAC .
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’ O‘i-o‘{-ﬁ?:nj)x S e Email: investors@vivro.net | Website: www.vivro.net SIATETHI ZET 36 28 37 g T foha elf e el oot e ot .
§ - cl wfre - : : . Chi faieR: 0g.ot.303% /-
fecatine, g v = SEBI Registration No. MB/INM000010122 | Contact Person: Shivam Patel e . .
wferer . feramy Sd/- Sd/-
399, Tape fafesT, Amit Mansukhlal Mehta Vaishali Amit Mehta
. S, 3TTEmf AT, Acquirer PAC
R 7, H9$ 800 019 Place: Ahmedabad
REF 1323339993 Date: May 04, 2024 AdBans
N




JoesR

sillexl 4

gladz dl u ooy
—s1a{lzel Y [AzdirHi ald
A2 A SRAM ALl
»i5 s15dl W idslAiB
gl 52l w5 o uéle &
Ul gl Bl Bl AR ordledl
a1Md 4ul gl EHAL OlIE
AnA (drd 5184 5304
Yul goisl vidsluidl
oqe1R dlavia a4l
edl. guami Al Wl
il »ikiue € 4l ay
2lfqs dlsidl uzuss s2ami
2l 8. 'y Brare sz
[Azdlzdl a4 aiu »ul
Bizglededl sl o8 2@l édl
AR dsaEluiz aldler
U2 5dl s2dl ordldinl andl
alollotz uz sul edi o4l
AlAElal o/ aani @il
8921 ¢l oteddedidl - 2A0AL
AlsUML 6155 U HAEL <l
AQL UHLE MEAl ¢l Hdl
YRAUEIL A4Y 1AL 2L 8.

oy wid s1oHlRAl e
[Branmi a8514 124 5 uld

’.'

gL Bl 8.

wiéi dlopdl 2iias ez B wd cuani auRl 2l 9. dlopdl Wl 925 ool
o221l GUAUl UGl AeRl 2l 8. gl 20 (el 22idl £00 JudL 9. U otoardi (el
o2zl Y0 Ul Qi vuadl gseilbiidl oisrz Fuwea 8. wieudl edlt disueid
26l Mgl dladl 21vs12 wdH 204 a2 szl udl 9.

w81zl dloj V2d sed ver i

As (5d ol e1g BRI usi] 3.450 &l 120: ¢iR EsRl)

2Arsiz, dl. W sl AHledl Wil ¥y 1-w2 Ralld wiz a8 el 9. d il oweazui ol
ofefl [SHies Al Mua U Btiofl At B, orsizil Ula-Rosadl wat s dlopst
stil «tivil 9. 210v512 i svzaieiy dlopdl i 170 3t 4 Al 8. 1925 ool ol
ofl Bellet 1204l 140 Fuun Qi 2udl en 9. DL o Eauui Bat 10 3l

s -

AUAR
0, AY¥SI2

3

RTO s332ui <)
2 Jilus sri=2Ml

2512, dLUALS UL
Aled 2ol 0¥l | ol
Ao AR B, d Uol
Wy ded ger s394
Rsloil 2 sl
WadsTor »ilsuz, widl
o wiifr-4, Hleal vidlb
iz, il iUz dus
2jeull @l adladl swalldl éd
o7 AA B Mgl Yol 4
UL GlE 67 Ul sHURIIL
RRE de2z uz Higl 20
218l dl 04 iz 49 €ld dl
ofloa zadl adell U2 Hdzi

dlu 9. vl Z2ell 221l
Anlidl 5260 Uel UHIGHI
Aloll AnuaLd LUl
2l Aniisl Hdgldel ofloa
[rast sA0mi elord] il
or2a3 il wid duiid s60
U Elo AN BUadl. Ayl
Hdglddl ofloa [zazl »i2d %
ALOZ/OU/2.02 ¥l 2or ol [t
e vid A ¥.0 doild
<yl selldl g o 28l iifas
sl g 284, 2 Al e
A HROERIBL USSR LAl
L5 et et 2P ary

2wl u2d Hiudl W2 ugiual

il SR 8.

gHAM 8123‘1&«3[&1{1

ol UElE AUl sAR e
AR AMA gl el Yl
wial guami luer wiedl
slluz2 5e2 (Sl Ald
A wudl 28] 9. v wuds]
UsAd W U-HI-UIGHE A
sAsiAg 9. Sotapsl AL
woL wal o gHal sul
edl.

Heedd, © 5,
wldsatelsil g1zl »i
RS ETRTUDRFLETETE
UL B sRAR Bieldeldl-
ASAT] disuell Aol A9l
2AURAAL HAglA Ul
B, 2[R (4 ) wawrdl o
U9ell o/AAIM sl
aludl 412 wd wiuiad
aaraanl »idl el 9.
HsEH1AL orgUAL DU
idslulid ussar W wd
LU €14 SRAA DU 8.
Yl eoliml Asuldes olledl
9 wid (A2l B 2y 9.
ARl Aedldl qURLdL £l

9. gHAL ollE MRl AYzd
1wl 56l 3, ststid Ylad 530
Qe il 9. g
56l %, vudsadloll wadl »ia
SIHQIHL BIRHAIBL gL ovaofl
stdatél 59 i atlollowz sl
21 g2(Huld uid ordldid
allofl 4l ¢dl o oue dud

URAR 2 42sel diRuzaml
A O/AML DUAL Sl ARAR
£2fiuld w15 wiziq adle 4
UL 9. Ul UL vidsalgl
sual olg PAFF 2l wisar
2l wudl o 8. »udl ko
(i 2l oagllst w1 »udsl
s (34

R 2 IRHEL R T
/UL DR, YU Alas]

wiffsidlild vidsAEliidl s
o oyausdl dsiauildl dst edl
o/ Hl oL A 21 Rk
Al olgluoml ARst w
Gual sul el 21 guami
22 o7l UELE YUl del 6AR
AQL DA AMA 2L Sl

w5 vl Wlluidl
séala yorot PAFF
UldsAUE] HYE BAeRAL
 Adcaul o7 U-vi-HieWE
Sl Hsad wis wse
9. d avlar a2l
idsale]l guatl s3d
2@ 9. wlaze 201eHl
seAR oy-sieluid] sam
300 é2ladimi »udl 1R
w11 2AldsAE] ol uufH
U ¢d. A ARAL AHAUI
PAFF i o3 wid 5124240
wral eal w4 q4rRsl
UERTEICTE RN PETE
gualidl ovalazidl dldl
8. PAFF sudsaigl ¢uat
s3dl auid oligl Hz1l
Guulol 52 9. 0 ussl dllkul

Aeflell 51561 42 Alis]

silalan, 1eeodl sau 3y
dsu vidsalE] 2osd 0ad2
54 9. U ldsAUE] s
el B2als auiHi sl agu
Azl 24 sifsid Wil «
el ausl wandl 8.
azaqui PAFF»i sl
il 29 R Adidl sl
Uz gHal Ul gl Yaesiz
uiefla 22 dso A 4l aell
e otg(uinedl 428 acar
aals w widsalelais
gl sl ca At vualea
Aledni ad wiuaq w2
o/ el gdl. @l Rl
GHAME AR sl Adle wuL
Gl MR AQL ol AMY U
UL gLl 9 o0 20 »id
PAFF »udsaidlist s
[Braadl 6oz dexladl szl
gRud [Ezdrul Ya goll we
eudl sl edl. 210 guaml
Aetiell AeAni 2400 ARl el
oyl i syl Udle Wl eatl
cedld Bis o/dld GlUd UMl
¢dl. PAFF 1 a2qidl 2.4

gal, 215 aid dgle

UIR ¥dlail &1jAd , BHidS]
21801 B2AUcfl PAFF of sca :
SUAAE)BH A18 Asigei] oed

s&fl ay &ileislod]l uuss

POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, WITH
RESPECT TO THE OPEN OFFER TO THE PUBLIC SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

CIN: L72200GJ1994PLC022781
Registered Office: 801 Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001.
Tel. No: 0281-2226097 | Email: investorinfo@acesoftex.com | Website: www.acesoftex.com

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED
SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X10/- EACH (“EQUITY SHARES") REPRESENTING
THE ENTIRE PUBLIC SHAREHOLDING CONSTITUTING 25.04% OF THE EMERGING VOTING CAPITAL OF ACE
SOFTWARE EXPORTS LIMITED (“TARGET COMPANY"”) AT A PRICE OF ¥35/- (RUPEES THIRTY FIVE ONLY) PER
EQUITY SHARES (“OFFER PRICE”) FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, BY AMIT
MANSUKHLAL MEHTA (“ACQUIRER”) AND VAISHALI AMIT MEHTA (“PAC”) PURSUANT TO AND IN COMPLIANCE
WITH THE REGULATIONS 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS (“OFFER” OR “OPEN OFFER").

This Post Offer Advertisement (“Post Offer Advertisement”) is being issued by Vivro Financial Services Private Limited,
(“Manager to the Offer”), on behalf of the Acquirer and PAC pursuant to Regulation 18(12) of the SEBI (SAST) Regulations.
The Detailed Public Statement with respect to the aforementioned offer was published on January 12, 2024, in the Financial
Express (English) (All Editions), Jansatta (Hindi) (All Editions), Rajkot Mirror (Gujrati) (Rajkot Edition) and Navshakti (Marathi)
(Mumbai Edition) (“Newspapers”). The Pre-Offer Advertisement was published on April 10, 2024, in the same newspapers.
Capitalized terms used but not defined in this Post Offer Advertisement shall have the same meanings assigned to such terms
in the Letter of Offer dated March 27, 2024.
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VIVRO

*The board of directors in their meeting held on February 12, 2024, has alloted 8,47,360 Equity Shares representing

13.24% of the Emerging Voting Capital to the Acquirer and 4,00,000 Equity Shares representing 6.25% of the Emerging

Voting Capital to the PAC, totaling to 12,47,360 Equity Shares representing 19.49% of the Emerging Voting Capital of the

Target Company. The Equity Shares issued and allotted to the Acquirer and PAC under the Preferential Allotment is kept in a

separale demat escrow account in compliance with Regulation 22(24) of the SEBI (SAST) Regulations. Upon completion of

the Open Offer by the Acquirer and completion of all the Offer-related formalities, the said Equity shares will be transferred

to the respective DP accounts of the Acquirer and PAC.

*Simultaneously with the preferential issue of Equity Shares to the Acquirer and PAC, the Board of Directors of the Target

Company, at its meeting held on February 12, 2024 also allotted 3,12,330 Equity Shares to Rahul Jayantibhai Kalaria and

50,000 Equity Shares to Kalaria Rahul Jayantilal - HUF by way of preferential allotment, who are part of the Promoter and

Promoter Group and 70,000 Equity Shares to Palavoor Muthiah Anavaratham and 40,310 Equity Shares to Sanghavi Nischal

Arvindbhai who are part of Public Shareholders and are not related to the Acquirer / PAC/ Promoter/ Promoter Group.

8. The Acquirer and PAC severally and jointly accept full responsibility for the information contained in this Post Offer
Advertisement and also for obligations under the SEBI (SAST) Regulations.

9. A copy of this Post Offer Advertisement will be available on the websites of SEBI at www.sebi.gov.in, BSE Limited at
www.bseindia.com and Manager to the Offer at www.vivro.net.

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER AND PAC:

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi,

Ahmedabad - 380007. Gujarat. India.

CIN: U67120GJ1996PTC029182 | Tel No.: 079- 4040 4242

Email: investors@vivro.net | Website: www.vivro.net

SEBI Registration No. MB/INM000010122 | Contact Person: Shivam Patel

Sd/-
Amit Mansukhlal Mehta
Acquirer

S8d/-
Vaishali Amit Mehta
PAC

Place: Ahmedabad
Date: May 04, 2024
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